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The Hon’ble Mr.

The Hon’ble Mr. K, Ramamoorthy

-

, ™ .
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0.A. No. <[
TA=No.
DATE OF DECISION _ 2=3-1994
5hri Be.ie Chakraborty Petitioner
Ehri P.H. Pathak
Advocate for the Petitioner(s)
Versus
?JL\‘:.;j India ana Otner Rcspondent
Shel kil Kimsshi Advocate for the Respondent(s)
CORAM :

Vice Chairman

lienber (A)

1. Whether Reporters of local papers may be allowed to see the Judgement 1

2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

Bl

No




Shri B.N. Chakraborty
A-5/10 simandhar Complex
Ghatlodia, ahmedabad.

Advocate Mre Po.He Pathak

Vversus

l. Union of India
Notice to be served
through T'he Secretary
of Government of India
Ministry of Agriculture
Deptt. -f Animal Husbandary
and Dairying, Krushi Bhavan,
New Delhi

2. Dy. Liegistrar
-entral Iierd Registration
Scheme under Ministry of

Agriculture, Deptt. of Animal

Husbandary, 10, Gautamvihar Society

Usmanpura aAhmedabad,

Advoc.ite 1Mre Akil Kureshi

Q #RAL JJUDGE

in

Cehre 655 of 1993

Per Hon'ble Shri N.B. Patel

Ther~- is no basis for

of the applicant that the respondents are

Fraan

.

seniority list otherwisejin accordance with the pro¥isions angd
rules including Recruitment Kules and Rules
of seniority. The application is,therefore,

of action and when this was pointed out to

the apprehension on thz«

Applicant,

Fespondents,.

Date: 21-3-1994,

Vice Cheirman

D

/

to f£finalise +the

regarding fixation

without any cause

Mre Pathak, he seeks

> part



w

the 0.A. Permission granted. O.A.

isposed of with no order as to costs.

us that

the que on of f£inalisation or been
sending since long, very probably since 1981, we direct the
rescondents to finalise the s eniority list in accordance with

provigsions including Lecruitment Eules and rules

earliest and preferably
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within six months of this order. If there 1s any difficul
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thy) (¥.B
a) Vice Chairman.
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